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::IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE, NALBARI:: 

PRESENT  : = Smti. K. R. Deka, A.J.S.  

Ref: G. R. Case No.601/16 

                   State                      

                    -vs- 

           1.  Billal Ali. 

           2.  Kahinur Begum 

   3.  Mariam Begum   ..…….. Accused persons.  

u/s-323/342/34 IPC 

EVIDENCE RECORDED ON  : 14.02.17, 13.07.17, 15.09.17, 07.12.17 & 21.02.18. 

ARGUMENTS HEARD ON   : 19.04.18. 

JUDGMENT DELIVERED ON  : 02.05.18. 

ADVOCATES APPEARED : 

For the State    : Mr.  D. Talukdar, A.P.P. 

For the Accused    : Mr. T. Ahmed, Advocates. 

 

J U D G M E N T 

 

1.     The case of the prosecution, in a nut shell, is that an FIR was 

lodged on 24.04.16 in the Mukalmua PS by informant Jalo Begum against 

accused Billal Ali, Belun Bibi, Kahinur Begum, Mariam Begum and Rupchan Ali 

alleging inter-alia that on 24.04.16, at 9.30 am, in the morning, accused Mariam 

Begum daughter in law of the informant called informant’s son Md. Nur Islam to 

their house. When the informant’s son reached the house of the accused, the 

aforesaid named accused persons tied up the informant’s son and assaulted him. 

When the news reached, informant and her husband both came to the house of 
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the accused to inquire about the matter. There, the accused persons together 

assaulted the informant and her husband. Accused persons also snatched away 

the mobile phone and bicycle of the informant’s son. Hence, the case. 

2.   On receiving the case, the Mukalmua P.S. registered Mukalmua 

P.S. Case No.129/16 u/s-325/342/379/34 IPC and started investigation. On 

completion of investigation the I.O laid charge-sheet against the accused persons 

namely Billal Ali, Kahinur Begum and Mariam Begum u/s-323/342/34 IPC. 

3.   In pursuance of the process issued, the accused persons appeared 

before the court and on their appearance the copies of the case as per the 

mandate of law u/s-207 Cr.P.C. were furnished to the accused persons. 

Thereupon prima facie case was found against the accused persons u/s-

323/342/34 IPC and the particulars of the offences u/s-323/342/34 IPC were 

read over and explained to the accused persons and they were asked whether 

they will plead guilty of the offences charged or claimed to be tried. They had 

pleaded not guilty and claimed to be tried. 

4.  During the trial, the prosecution side examined eight witnesses 

including the I.O and M.O. 313 Cr.P.C. statements of accused persons were of 

complete denial. The defence side declined to adduce any evidence. 

5.   I have heard the arguments of both the sides.  

  

                            POINTS FOR DETERMINATION  

   •  Whether the accused Billal Ali, Kahinur Begum and 

Mariam Begum in furtherance of common intention on 24.04.16 at around 9.30 

am, in the morning, at village Kaladi, under PS Mukalmua voluntarily caused 

wrongful hurt to informant Jalo Begum, Lokman Ali and Md. Nur Islam and 

thereby committed an offence punishable u/s 323 I.P.C. 

   •  Whether the accused Billal Ali, Kahinur Begum and 

Mariam Begum in furtherance of common intention on 24.04.16 at around 9.30 

am, in the morning, at village Kaladi, under PS Mukalmua wrongfully confined 

Nur Islam and thereby committed an offence punishable u/s 342 I.P.C. 
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           DISCUSSION, DECISION AND REASONS 

6.    PW.1 is Jalo Begum, informant. She stated that she knew the 

accused persons. She stated that about 10 months ago, her daughter-in-law i.e. 

accused Mariam Begum went out of her matrimonial house on her own will. They 

went many times to bring her back, but she refused to return. Even bichar was 

given in the village to bring her back. Thereafter, one night, accused Mariam 

Begum called the informant’s son over phone and told him to come on the next 

day to bring her back. On the following day, Nur Islam went to bring Mariam to 

the house of his in-laws. There, the accused persons tied the informant’s son and 

assaulted him with wooden stick. Few labourers who were working near the 

house of the accused informed them. Accordingly, she and her husband went to 

inquire about her son to the house of the accused. Accused Billal gave blow to 

her husband Md. Lokman Ali and Billal’s maternal uncle bit on his left hand. Billal 

also assaulted her. Thereafter, she went to Mukalmua and brought police. Police 

took her unconscious son and her husband to medical. Thereafter, she filed the 

FIR. 

7.   In her cross-examination, she deposed that her house is about 1½ 

km away from the house of the accused. They were not present when their son 

Nur Islam was being assaulted. Her son could not describe about the incident to 

her. Her husband Lokman Ali reached the place of occurrence before her. Before 

she reached, her husband was already assaulted and she saw bleeding on the 

body of her husband. Many people were present when she reached the house of 

the accused. She had no injury. Billal Ali gave her three blows. She did not 

conduct medical examination. Her son was not admitted in the medical and he 

was sent home at 5.00 pm. Her husband was also not admitted in medical. She 

has forgotten the date of the occurrence. Accused Mariam Begum filed a case 

upon her and her son alleging dowry demand. She had met Abdul Samad, 

Rakmat Ali, Saddam Hussain in the place of occurrence. She has forgotten the 

name of the persons who have informed about the incident. She does not know 

what is written in the FIR. It is not a fact that before police she did not state that 

Billal had assaulted her. It is not a fact that before I.O she did not state that Billal 

and his maternal uncle bit her husband on his left hand. She saw bleeding injury 
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in the nose of Lokman. The house of Rupchan is near the house of Billal. Her son 

was tied up in the house of Rupchan. The house of Rupchan is in the same 

courtyard as of Billal. It is not a fact that accused did not assault her, her 

husband and her son. 

8.    PW.2 is Md. Nur Islam. He deposed that informant is his mother. 

The accused are his father-in-law, mother-in-law and wife. About 10 months ago, 

his wife Mariam Begum had left him  and gone to her mother’s house. His 

parents went to bring back his wife, but she refused to return. One day, his 

estranged wife called him over phone and asked him to come to take her back. 

On the following day, at about 8.00 am, he went to the house of his father-in-

law. His father-in-law took him inside. There, his father-in-law, mother-in-law and 

wife tied his legs and assaulted him. He raised hue and cry. Some labourers who 

were working nearby informed his parents. When his parents arrived, his father-

in-law assaulted him at his head with a wooden piece and left him senseless. 

Police from Mukalmua PS rescued him and took him to medical. Thereafter, his 

mother filed this case. 

9.        In his cross-examination, he deposed that when he went inside his 

father’s-in-law house, he met his wife. He asked his wife to accompany him to his 

house. His grandmother-in-law left his minor son in his laps. Many other persons 

came to the place of occurrence after the incident had occurred. Before police 

arrived, no other person came to the scene. His parents were not allowed to 

enter his father’s-in-law house. He himself did not see accused assaulting his 

parents. He was tied inside the house of his father-in-law Billal. He did not enter 

the house of Rupchan. He does not know from where he was brought because 

he was senseless. He was unable to narrate about the incident before his 

parents. His wife had also filed a maintenance case and a case alleging dowry 

demand allegation against him. It is not a fact that as his wife filed case, hence, 

he also filed this case against his wife. It is not a fact that he wanted to steal his 

minor son from the house of his father-in-law. He could not state on which side 

of his father’s hand injury took place. It is not a fact that he was not assaulted 

and he has falsely deposed. It is not a fact that before police he did not state 

that his wife and mother-in-law assaulted him and accused Billal gave him a blow 

with wooden piece. 
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10.         PW.3 is Md. Lokman Ali. He stated that informant is his wife. He 

knew the accused persons. About 8-9 months ago, his daughter-in-law called his 

son and told him to take her back to their house. Accordingly, his son set out to 

bring back his wife. His son was called to the house of Rupchan by his daughter-

in-law where he was assaulted on his head. Some female labourers who were 

cutting land informed them about the incident. He and his wife went to the 

house of the accused upon receiving the information and saw many people 

gathered in the house of the accused. He went inside the house of accused Billal. 

He was assaulted by accused Billal at his nose with a blow before he could enter 

the house. Billal's maternal uncle bit him near his armpit and tore his muscles. 

Thereafter, he started to bleeding and he became senseless. His brother brought 

a tempo vehicle and sent him to Mukalmua. Thereafter, his wife brought his son 

from Mukalmua PS to Mukalmua medical. 

11.         In his cross-examination, he deposed that he was unable to see 

his son in the house of the accused. The fight took place inside the house of 

Rupchan. At that time, Rupchan was not present in his house, but his wife was 

present. Rupchan also did not see the incident. Besides the accused, no other 

person was present. Police recovered his son a few yards away from the house of 

the accused. He himself did not see his wife being assaulted. His daughter-in-law 

has filed a case against him and his family members alleging dowry demand. It is 

not a fact that the accused had not assaulted him, his wife and his son.   

12.         PW.4 is Md. Saddam Hussain. He deposed that he knew the 

informant and the accused persons. About a year ago, at 9-10 am, in the 

morning, Nur Islam called him to the house of his father-in-law Billal. When he 

reached Billal's house, he saw the minor child of Nur Islam  was lying in the 

veranda and crying. Nur Islam picked up his son and went to give the baby in the 

hands of his wife. At that time accused Billal's mother hit Nur Islam for holding 

the child in his lap. At that time, accused Billal arrived on the scene and 

assaulted Nur Islam with a bamboo stick. Meanwhile, the neighbours arrived and 

stopped the fight. Nur Islam was injured on his head. The family members of Nur 

Islam arrived on the scene and had a fight inside the house of Billal. Accused 

Billal gave blow on Lokman Ali's nose. Lokman was sent to medical. 

13.         In his cross-examination, he deposed that Nur Islam is his friend 
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and both work together. Apart from them, no other persons were present in the 

scene. He has not seen who had assaulted Lokman. He does not know the name 

of the mother of Billal. He has not seen what has happened inside the house as 

he was outside. He does not know whether accused Billal and his daughter has 

filed case upon Nur Islam. It is not a fact that he did not state before police that 

Lokman's nose was injured by Billal. It is not a fact that he did not state before 

police that Nur Islam was assaulted by Billal with a wooden stick, he was injured 

with a wooden stick, he was injured in his nose, Billal's mother snatching away 

the baby from Nur Islam and thereafter slapping him. He has not met the mother 

of Nur Islam. It is not a fact that he and Nur Islam went to steal the minor baby 

of Nur Islam when Billal's mother snatched away the baby.  It is not a fact that 

no incident took place in the house of Billal. The fight took place inside the house 

of Rupchan. It is not a fact that Billal and his mother did not assault Nur Islam. It 

is not a fact that he has falsely deposed. 

14.          PW.5 is Abdul Samad. He deposed that he knew the informant 

and the accused persons. About a year ago, at 10 am, in the morning, he was in 

his house. He heard that Nur Islam was being tied up inside the house of Billal. 

Thereafter, he went to the place. He saw Billal assaulting Nur Islam. Thereafter, 

Lokman came and inquired as to why his son was being beaten up. Lokman's 

nose was injured by Billal by a blow. Thereafter, Nur Islam and Lokman Ali were 

taken to medical. Police took Nur Islam away. 

15.         In his cross-examination, he deposed that the fight took place 

outside the house of Lokman. Nur Islam was assaulted with a bamboo stick. The 

stick was fat. When Nur Islam was being assaulted, about 2/3 villagers were 

present whose names he does not know. Later, he stated that this persons were 

family members of Billal. He does not know whose houses are near the house of 

Billal. His house is at a distance of 5 km from the house of Nur Islam. He saw 

Nur Islam without any bounds. He went and protested, but no one paid any 

heed. It is not a fact that he did not state before police that that Billal assaulted 

Nur Islam with a stick. It is not a fact that before police he stated that he arrived 

at the place of occurrence after the incident had taken place. The fight took 

place in the house of Billal. It is not a fact that he has not seen the incident and 

he has falsely deposed. 
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16.         PW.6 is Dr. Majnur Alam. He deposed that on 24.04.16, he was 

working at Mukalmua PHC as M&HO-I. On that day, at 12.15 pm, he examined 

Nur Islam, aged 22 years, son of Lokman Ali of village No.4 Bartala, PS 

Mukalmua in connection with Mukalmua PS Case No.129/16. The patient was 

escorted by HG Chan Mahammad Ali. On examination, he found simple injury 

caused by blunt object. The injury was recent. Ext.1 is the Injury report and 

Ext.1(1) is his signature. 

17.         On the same day, at about 11.20 am, he examined Jalo Begum, 

wife of Lokman Ali of village No.4 Bartala, PS Mukalmua in connection with same 

Mukalmua PS Case  and on examination he found no injury. 

18.         On the same day, at about 11.20 am, he examined Lokman Ali, 

son of Sarif Uddin of village No.4 Bartala, under Mukalmua PS in connection with 

same PS case Number and on examination, he found simple injury caused by 

blunt object and the injury was recent. Both the patients were escorted by HG 

Amaya Haloi. Ext.2 is the Injury report and Ext.2(1) is his signature. 

19.         In his cross-examination, he deposed that regarding the patients 

Nur Islam and Lokman Ali, he has not mentioned the type, place of injury and 

size of injury. Recent means within 3-4 hours. Injury of Nur Islam and Lokman Ali 

may be caused due to fall or dashing against hard substance. 

20.         PW.7 is Md. Rakmat Ali. He deposed that he knew the informant 

and accused Billal. About 1 year ago, at 9.30 am, in the morning, he received 

news that Nur Islam was assaulted by Billal and his mother. Thereafter, he went 

to Billal's house and saw that Lokman and his wife were assaulted by Billal and 

his mother. Without going to the place of occurrence, he went to police station. 

Police went to Billal's house and brought Nur Islam, Lokman Ali and Lokman's 

wife and conducted medical. 

21.         In his cross-examination, he deposed that when he went with 

police to the house of Billal, he did not find Billal and his family members there. 

Police went before and took Nur Islam and brought him to the police station. It is 

not a fact that he told police that he went to Kaladi village on the date of the 

occurrence and while returning from there, he met Lokman Ali and Lokman 

informed him that Nur Islam was assaulted in the house of Billal. He saw some 
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villagers when he went to the house of Billal. The place of occurrence is at a 

distance of 2½ miles away from the police station. He did not see Billal's mother 

carrying out assault. He saw from far that Billal gave a blow to Lokman on his 

head and eyes. As people stated that this witness is also to be beaten up if he 

visited the place of occurrence, hence, he did not enter the house of the accused 

persons. He also stated that he has not seen Nur Islam being assaulted. He also 

did not see Jalo Begum being assaulted, but he saw injury in the body of Jalo 

Begum. He knew that Nur Islam, Jalo Begum and Lokman Ali all stayed in 

medical for one night. It is not a fact that he did not see Lokman Ali being 

assaulted. The incident occurred inside the house of Billal. It is not a fact that he 

has not seen the incident and falsely deposed. Later he stated that Lokman is his 

brother. 

22.         PW.8 is Dipak Talukdar, I.O. He stated that on 24.04.16, he was 

posted as In-charge of Kaplabari PP under Mukalmua PS. On that day, informant 

Jalo Begum filed a written FIR in Mukalmua PS. On receipt of the FIR, the O.C 

registered Mukalmua PS Case No.129/16 u/s-325/342/379/34 IPC and he was 

given the task of investigation. The victims first appeared in the Mukalmua PS 

and were sent for medical examination. He recorded the statement of the 

informant Jalo Begum in the police station. He visited the place of occurrence 

and drew the sketch map. He recorded the statement of the witnesses. He 

collected the victim's medical report on 30.04.16. After investigation, he did not 

find material of offence u/s-379 IPC. Accused persons appeared in the Kaplabari 

PP. They were arrested, their statements were recorded. As the offences are 

bailable in nature, the accused persons were allowed to go on bail on 30.04.16. 

On completion of investigation, he filed charge-sheet against the accused 

persons namely Billal Ali, Kahinur Begum and Mariam Begum u/s-323/342/34 

IPC. Ext.3 is the sketch map and Ext.3(1) is his signature. Ext.4 is the Charge-

sheet and Ext.4(1) is his signature. 

23.         In his cross-examination, he deposed that he recorded the 

statement of Jalo Begum. She did not state before him that Billal and Billal's 

maternal uncle had bitten her husband on his left hand and Lokman was injured 

in his nose. He recorded the statement of Nur Islam. This witness did not state 

before him that he was hit with a wooden piece by Billal and Mariam. He 

recorded the statement of Saddam Hussain. This witness did not state before 
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him that Lokman's mother was assaulted by Billal and Nur Islam told him that 

Billal assaulted with a bamboo stick and Nur Islam received injury and was 

slapped by Billal's mother. He recorded the statements of Abdul Samad. This 

witness did not state before him that Lokman was given a blow on his nose by 

Billal and that he reached the place of occurrence after the incident had 

occurred. He recorded the statement of Rakmat Ali. This witness did not state 

before him that he has witnessed the incident.     

24.            These are the materials on record. 

25.         PW.2 Nur Islam has been projected as victim of this case. 

According to his evidence, he received call for visiting the house of the accused 

persons because his estranged wife i.e. accused Mariam Begum left him 10 

months prior to the occurrence. He also admitted that his wife has filed a dowry 

demand case against him and his family members, but, a day prior to the day of 

the occurrence, she called him over phone in order that they may come and take 

her back. According to PW.2, he visited the house of the accused at 8.00 am on 

that day. He stated that when he landed in the house of the accused persons, 

while his in-laws and his father-in-law accused Billal took him inside his house 

where all the accused persons assaulted him after tying him up. When he raised 

hue and cry, his cries were heard by some workers who were working nearby 

who happened to hear his family members. Upon being so informed, PW.1 

informant his mother and PW.3 Lokman Ali, his father arrived at the scene. He 

stated that he has been assaulted inside the house of his father-in-law Billal Ali 

and his parents were not allowed to enter the house of his father-in-law. He also 

stated that he did not see the accused persons assaulting his parents. He also 

stated that while he was being assaulted, his minor baby was in his hands. Later, 

he has forgotten who has taken away his baby. It is found that there is 

contradiction in the evidence of PW.1 with PW.2 and PW.3 regarding the place of 

occurrence. According to PW.1 Jalo Begum, her son was tied up inside the house 

of Rupchan and not inside the house of Billal. In the same tune as PW.1, PW.3 

Lokman Ali stated that the fight took place inside the house of Rupchan. I have 

gone through the Ext.3 sketch map and found that the I.O has shown two 

houses inside the boundary of the accused persons' house. Both the houses have 

been shown by the I.O to be belonged to the informant rather the accused 

persons. But, as per PW.2, the place of occurrence is the house of the accused 
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persons. Hence, the sketch map is not in conformity with the version of 

prosecution witnesses and cannot be relied upon to ascertain the place of 

occurrence. As there is contradiction between the version of Nur Islam and the 

version of his parents regarding the place of occurrence, the prosecution story 

has become weak at the very threshold. Furthermore, another witness Saddam 

Hussain who is a neighbour and arrived at the house of the accused also stated 

that no fight had taken place inside the house of Billal, rather the fight took place 

inside the house of Rupchan. The Investigating Officer has not recorded the 

statement of Rupchan as well as his wife in order to conform whether the 

incident had taken place inside the house of Rupchan or Billal.  Hence, there is 

major contradiction regarding the place of occurrence. As per informant Jalo 

Begum, after receiving the news, while both she and her husband went to the 

house of the accused, it was her husband PW.3 who reached the house of the 

accused first. Therefore, let's again see the evidence of PW.3 as to how far he 

has corroborated the version of PW.2 his son. PW.3 Lokman Ali has stated that 

upon reaching the house of the accused persons, there were many people 

gathered outside the house and while he was about to enter, accused Billal gave 

him a blow on his nose and Billal's maternal uncle bit in his armpit and took away 

some flesh. He became unconscious due to the bleeding and his brother took 

him to Mukalmua hospital in a tempo. Therefore, PW.3 Lokman Ali has not seen 

that his son being tied up inside the house of the accused and neither saw the 

accused assaulting him. So far as, as assault upon him is concerned, the Medical 

Officer who examined him as PW.6 found only simple injury upon him. The 

Medical report Ext.2 is absolutely silent as to which part of his body and what 

type of injury was sustained by Lokman Ali. If Lokman Ali is to be believed, he 

should have sustained two injuries- one of his nose and another of his armpit, 

but absence in the Injury report about these two injuries also leaves much doubt. 

I find that the Medical report is insufficient in order to conclude regarding the 

injuries on the body of Lokman Ali and Nurul Islam because the type and body 

part upon which injury is caused is not mentioned. Hence, injury reports Ext.1 

and Ext.2 are inconclusive. While searching for more corroboration, we have to 

peruse the evidence of PW.7 Rakmat Ali who is the brother of PW.3 Lokman Ali 

and who according to PW.3 took him to medical. It is found that PW.3 also 

contradicting PW.7 regarding the marpit to him. As per PW.7 Rakmat Ali when he 

went inside the house of Billal, he saw Lokman Ali and his wife being beaten up 
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by Billal and his mother as opposed to Billal and his maternal uncle. His evidence 

is also silent regarding the injuries received on the nose of Lokman due to 

assault by Billal and bitting his armpit by Billal's maternal uncle. Evidence of PW.7 

is also doubtful because of the fact that in his 161 CrPC statements before the 

I.O PW.7 Rakmat Ali has not stated about witnessing the incident rather he 

stated that he was returning from Kaladi village and on his way back, he met his 

brother Lokman who told him that he has been assaulted. Therefore, evidence of 

PW.7 also contradicts the evidence of PW.3 Lokman Ali. Moreover, as there are 

omissions in his 161 CrPC statements, PW.7 Rakmat Ali is not found to be a 

believable witness. As already discussed above, there is contradiction between 

PW.1 and PW.3 with PW.2 regarding the place of occurrence. PW.1 Jalo Begum 

has not seen the incident of marpit upon her son PW.2. She also did not see the 

incident of marpit upon her husband PW.3. Although she stated that she saw her 

husband bleeding, and her son lying unconscious in the house of Rupchan where 

he was tied up. Therefore, she is a hearsay witness and there is contradiction in 

her evidence and the evidence of PW.2. Hence, I do not find it proper to rely 

upon her evidence. It is also admitted fact her daughter in law i.e. accused 

Mariam had filed dowry demand case upon her, her son and her husband. Hence, 

there is every possibility that she may have exaggerated her evidence in order to 

see the accused persons convicted. Moreover, neither PW.2 nor PW.3 have seen 

that accused Billal assaulting PW.1. From this angle also, her evidence is 

uncorroborated. Furthermore, regarding PW.3 also, has already discussed that 

there is contradiction regarding the place of occurrence. Injuries of these 

witnesses also being not proved with the Medical report. Hence,  I find it hard to 

rely upon his evidence to base conviction. PW.5 Abdul Samad has also given an 

exaggerated version of the incident.  From his 161 CrPC statements, it is found 

that he has gone to the place of occurrence after hearing about the incident. He 

also did not state before I.O that Lokman was assaulted by Billal by his nose. 

Furthermore, there is contradiction between his evidence and the evidence of 

PW.1 and PW.3 because he stated that the incident occurred inside the house of 

Billal. Hence, it is doubtful whether PW.5 Abdul Samad has witnessed the 

incident. Further, PW.4 Saddam Hussain who claimed to have accompanied Nur 

Islam to the house of Billal Ali stated that a fight started because PW.2 Nur Islam 

had picked up his son from the veranda after which Billal's mother had slapped 

Nur Islam for picking up the baby. He stated that accused Billal spanked Nur 
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Islam with a thin bamboo after which the neighbours arrived and broke the fight. 

He also stated that after the family members of Nur Islam arrived at the scene, a 

fight took place inside the house of Billal, but he has not seen what had 

happened inside Billal's house. But, in his cross-examination, he stated that no 

fight took place inside the house of Billal, rather the fight took place inside the 

house of Rupchan. As there is contradiction regarding the place of occurrence 

between this witness and evidence of PW.2, it is doubtful whether PW.4 Saddam 

Hussain was in the place of occurrence. Hence, I also find his testimony to be 

uncorroborated. As there are material contradictions among the evidence of the 

prosecution witnesses, hence, from the evidence so far gathered, I do not find 

materials of section 323/342 IPC to convict the accused persons.   

26.   In the result, it is held that the prosecution has failed to prove the 

guilt of the accused persons beyond reasonable doubt. 

27.   In the backdrop of the entire evidence on record and taking into 

account the facts and circumstances of the case, the accused Billal Ali, Mariam 

Begum and Kahinur Begum are acquitted of the offences u/s-323/342/34 IPC and 

they are set at liberty forthwith. 

28.   Bail bond will stand cancelled after six months. 

29.   Judgment is written in separate sheets and delivered in open 

court.  

   Given under my hand and seal of this court on this the 2nd day of 

May, 2018. 

 

                                      (Smti. K.R. Deka) 

                Chief Judicial Magistrate, Nalbari 
                                                                            

 

 Dictated and corrected by me 

  

 

          (Smti. K.R. Deka) 

 Chief Judicial Magistrate, Nalbari. 
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                                         A P P E N D I X: 

 

 

Witnesses for the prosecution 

 

P.W.1-  Jalo Begum, informant. 

P.W.2-  Nur Islam. 

P.W.3-  Lokman Ali. 

P.W.4-  Saddam Hussain. 

P.W.5-  Abdul Samad. 

P.W.6-  M.O Dr. Majnur Alam. 

P.W.7-  Md. Rakmat Ali. 

P.W.8-  I.O Dipak Talukdar. 

 

 

Witnesses for the defence 

None 

 

 

Prosecution Exhibits 

Ext.1   - Injury report. 

Ext.1(1) - Signature of M.O. 

Ext.2   - Injury report. 

Ext.2(1) - Signature of M.O. 

Ext.3   - Sketch map. 

Ext.3(1) - Signature of I.O. 

Ext.4   - Charge-sheet. 

Ext.4(1) - Signature of I.O. 

 

 

Defence Exhibits 

None 

 

                                                         (Smti. K.R. Deka) 

                                                         Chief Judicial Magistrate,  
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                   Nalbari.   

 


